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5. Shri R.K. Malik,
JE~11, SEE(HQ).,
Baroda House, New Delhi.

&. Shri Sant Giri Goswami ,
gr. DEE(G), New Delhi
Through:
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Hon’ble Shri Justice VY.S.Aggarwal, Chairman

Oour attention has been drawn to IREM Vol.I so
as to contend that wvacancies in the category of
Oraftsmen have to be filled up 50% by direct
recruitment, 25% by induction of Inter-fpprentices
from amongst Assistant Draftsmen and 25% by promotion

by selection from amongst Assistant Draftsmen.

Z. The dispute raised is pertaining to the
category of persons appointed in (ii) and (iii).
Applicants? contention is that they Jjoined an
14.3.2000 and have not to undergo any period of
training while those in category-{ii) who joined on
20.5.2000 has to undergo training. The seniority of
those persons falling in category (ii) can only be

recokoned when they complete the training period.

. Our attention has also been drawn to certain
instructions of the Railway Board in this regard,
regarding which we are not expressing any opnion. The
representations that have been made had since been
disposed of on 11.3%.2002 without passing any speaking
order or giving reasons and come to a conclusion to

the contrary.

qa. At this stage, when rights of the applicants
are not likely to be affected, we deem it unnecessary

te  issue show cause notice to the respondents to

dispose of the representation.
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5. At this stage, therefore., it is directed that
applicants, within two weeks from today, will submit a
representation to respondent No.l who would consider
the same and pass 4 speaking order within four months
from the date of receipt of a copy of this order. The

order so passed should be communicated to them.

6. The 0A is disposed of. No costs.
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(v.K. Majotra) (V.S. Aggarwal)
Member (&) Chairman
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